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analogy with the cases which ! had
referred to on that dav, the 13.h of
May. the case of the Home Minister,
and another of Sardar Kapur Singh,
this is not on all fours with those
cases. But, Sir. may I point out that
the hon. Minister, Shri Nanda’s state-
ment, which was cited that day, was
made somewhere in Patna, an] not
in the House, addressing some Bharat
Sewak Samaj or Sadhu Samaj—I
think Bharat Sewak Samaj .

Mr. Speaker: If he can just " sit
with me, we can thrash it out and if
something .

Shri Hari Vishnu Kamath: It is not
a private malter between you and me.

Mr. Speaker:
ana justy see .

We can sit together

Shri Hari Vishnu Kamath: “We"”
means who? How many?

Mr, Speaker: The hon. Member
and m:=clf. Then. if it is necessaty

he can Lring it before the House.

Shri Hari Vishnu Kamath: It s
not & private personal matter. It con-
cerns the House, it concerns the Press,
it concerns all hon. Members here.

Mr. Speaker: I will allow him to
bring it before the House after he has
sutisficd me, That can be done.

Shri Kapur Singh (Ludhiana): Sir,
1 think the hon. Home Minister should
be asked not 10 have anything to do
with the Bharat Sewak Samaj because
it creates so many complications.

12.27 hrs.

RE. RECENT RAILWAY ACCIDENTS

Mr. Speaker: On the recent rail-
way accidents the hon. Minister of
Rilways has placed a statement on the
Table of the House. I would allow a
few clarificatory questions if they are
asked.

Dr. L. M. Singhvi (Jodhpur): Sir,
we have given a request for a discus-
sion on the statement. 1 hope these
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questions will not be
lieu of that discussion.

Mr. Speaker: Then they 'might re-
serve their questions for that occa-ion.
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12.28 hrs.

RE. DECORUM IN THE HOUSE ETC.

Mr, Speaker: The hon. Minizter
may move his motion regarding the
economic situation.

Shri Surendranath Dwivedy (Kcnd-
rapara): Sir, before you ask the
Finance Minister to move his motion,
may I appeal . :
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Shri S. N. Chatarvedi (Firozabad):
‘The question is not whether the
Marshall was actually tripped or fell
down as a result of a push. That is
not the question. The question is
whether he was obstructed in exe-
cuting the order of the House by
certain Members. . .. (interruptions.)

Mr, Speaker: When I had called
him back and when &so many hon.
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Members say that he only
what could I do?

slipped,

Sbri 8. N. Chatarvedi: Obstruction
has not been denied.
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Shri Surendranath Dwivedy: I do
mot know how in the surcharged at-
mosphere of the House my appeal wil
be heard and what its fate will be,
but all the same I want to make this
appeal to you, Sir, to the Government
and to all sections of the House. We
all want that there should be normal
functioning of this House. We are
all very deeply concerned with what
has happened yesterday; 1 am not
referring to the incident that took
place today.

Two points have emerged and I
think we should all apply our minds
to find a way out of this trouble. As
you know, Members insist that we
should establish good and healthy par-
liamentary conventions and traditions.
When there is a No-confidence Motion,
no substantive motion on policy
matters should be discussed and the
No-confidence Motion should get prio-
rity. If that is not done, members are
not prepared to permit any other
motion to be discussed in this House.

Sir, it may be that we are in this
situation on account of certain defects
in the rules that we have prescribed
for ourselves. The fact that a No-
confidence Motion is being moved was
known much earlier. But, on account
of the rules, that no-confidence motion
was not entertained by you earlier
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than the motion given notice of by the
Finance Minister. Even though the
motion of the Finance Minister is in
the agenda, it should be accepted in
principle that when there is a No-
confidence Motion, such policy matters
should not be discussed on a substan-
tive motion until the No-confidence
Motion is disposed of. Therefore, I
would beg of you, Sir, and also appeal
to the Government to hear my sug-
gestion. I am making this appeal to
the Government because according to
you, you have no powers to intervene,
interfere in such matters; it is for the
Government to decide the priority of
disussion. Therefore, let the Govern-
ment make this announcement here
that Henceforward, if there is a motion
of no-confidence, never would they
bring forward for discussion any
substantive motion on policy matters.
That assurance we want from the Gov.
ernment for the better functioning of
the House. Wpe want to establish that
convention.
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The other question is that of obstruc-
tion to the proceedings of the House
which directly concerns you. I do not
think the Congress Members, who have
voted for the suspension of our own
colleagues, are happy that they should
go on doing this. We may have our
differences; some of the Members,
either on this side or on that side, may
feel that we will not listen to the
debate or that we do not want to
associate with any such debate, that
we do not want to be in the House
or take recourse to any parliamentary
facility that is available to them, that
is, walk-out, this or that, But nobody
would like that there should be
obstruction to the proceedings. In
order to restore normal functioning, I
would suggest and appeal to you
specially and to the House as a whole
that if this assurance is forthcoming
from the Government, the House
should rescind the suspension orders
adopteq vesterday. . .

Some kom. Members: No, no,

Shri Surendranath Dwivedy: ......
with this assurance that so far as ine
present motion of the Finance Minister
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is concerned, there will be no obstruc-
tion for carrying on with the discus-
sion, They may say, “No, no”, but
the whole question arose because
Members did not want that that motion
should be debated. Once, in principle.
the first question is considered, con-
ceded and accepted by the House as
a whole that in future this contingency
will not arise, then if the debate goes
on there would be no obstruction to
the speeches or discussion that will
follow on the motion of Shri Sachindra
Chaudhuri. I would again make this
appeal that this should be acceptable
to the Government and the Opposi-
tion—all sectinrns of the House—and
to you also since you are directly con-
cerned with the guestion of suspension
of Members.

Shri N. C. Chatterjee (Burdwan):
Sir, most of us are very unhappy over
the wunforiunate incidents  which
happened yesterday,

Some hon. Members: Today also.

Shri N. C. Chatterjee: Also today.
But I want to say that the function-
ing of parliamentary democracy would
be impossible unless we put a stop
to the repetition of these wery un-
fortunate and depressing incidents, 1
am quite sure the Prime Minister and
the Lesder of the House are also very
depressed; as a matter of fact, tihe
Leader of the House called some of us
today to a conference and we discussed
the matter but unfortunately we cou'd
not come to any definite conclusion.
There is a good deal of force in the
Opposition’s point of view that if you
allow the Finance Minister’'s motion
to be debated, that will practically be
sabotaging the No-confidence Motion.
Therefore it is desirable that the No-
confidence Motion should have priority.
1 am speaking with the consensus of
a large section of the Opposition
Members of this House and 1 can
assure you. ... (Interruptiony,

Shri Remga (Chittoor): It is only
a part of the large section.

Shri N. C. Chatterjee:
tion”, I say repeatedly; I am con-
sciously saying it. I am not speaking
on bhehalf of all...... (Interruption).

“Large sec-

Shri Ranga: Do nol expose your-
self.

Shri N. C. Chatterjee: I can assure
vou that T have got the assent of a
large section...... (Interruption).

Shri Ranga: How many times have
you elected me as your leader?

Shri N. C. Chatterjee: | am appeal-
ing to you, to the Prime Minister and
the Leader of the House to accept the
very reasonable via media which xas
suggested by Dr. Singhvi yesterday.

What is that? It is simply this. Let
the Finance’ Minister finish his speech
or statement and thereafter iet this
debate be adjourned and let the No-
confidencze Motion come next week
and let the whole thing be debated
next wecek. 1 submit that it will not
be derogatory to anybody. It will
restore normaley in the House and it
will help parliamentary system to
function well. That is very desira-
ble. The image of this Parliament
should not go down. The image of
this country shou'd not be in peril.
I know, yesterady, the Members of
Parliament who came, from  another
countrv were invited and they were
here. Naturally, we are sorry that
these things happened. We do not
want repetition of that. I am simply
suggesting that this is a very reasona-—
ble course, a very honourable course
which has been suggested. Let the
Finance Minister finish his speech or

statement and thereafter let that
debate be adjourned, Let the No-
confidence Motion come up next
week. In the British Parliamentary

Practice, "as you know, the establish-
ed convention is that priority is al-
ways given to No-confidence Motion
and, ordinarily, no business comes
into play unless it is so emergent .
that it cannot be delayed, After all,
the policy debale is not guch an
emergent thing which cannot be
delayed for a few days. 1} submit that
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Dr. Singhvi's suggestion should be
accepted. That will restore normalcy;
that will avoid emotions; that will
avoid hereafter all disagreeable or
disreputatable things happening and
that wi'l restore the proper fun.tion-
ing of Parliament

I am quit: sur2 that that is a very
reasonable suggestion. For the pur-
pose of this debate, it is essential that
what I am suggesting should be ac-
cepted, There is no question of any
dishonour involved on any gide. I am
hoping the Leader of the House will
accept it.

Shri H. N. Mukerjee (Calcutta Cen-
tral): I am only speaking on behalf
of my Party and 1 know that there
are some like-minded Members also.
Our position is this that we persist
rightfully 4n cur demand which is a
eompletcly cunstitutional  contention
that under any conceivable ranon of
pirliamentary procedure, a no-confi-
dence motion does have priority over
another Government motion  which
relates to matlers of policy. We also
persist in the contention that as far
as we are concerned, since the Gov-
ernment is by no means amenable to
conduct which is in :conformity with
the highest parliamentary traditions,
if that happens—and that is happen-
ing—we are not going to be a party
to that kind of thing.

Certain other things have been sug-
gested. As to how they can be
worked in detail, I do not know and
that cannot be spoken about very
definitively in the course of this kind
or discussion. But I must say that as
far as we ‘are concerned—I can only
speak for my Party and some like-
minded Members—we do not propose
to be fobbed off with small mercies.
We are not political charity boys. We
are here on the basis of the suffrage
of the people. We have tried, on the
basis of our own understanding, whe-
ther it be right or wrong, to exercise
purely parliamentary rights and
privileges. I can say that we have
stood on the most pure parliamentary
principles. I know some foreign par-

* liament.

House

ilamenatarians were here yesterday
I do hcp: that we do not continue to
expect certificales of character from
foreigners who happen to be here. I
too stand on the working of our par-
liamentary system for so many years
which can stand the scrutiny of gnv

* country, of observers from any (oun-

trv, Australia, Antariica or whatever
it might be. As far as our parliamen-
tary traditions are concerned we try
to uphould them, In every Parlia-
ment of the world, when emotlong are
rousid to a certain pitch, instances
lake place which are recorded in
‘ctters of gold in the history of Par-
In our country, in a parti-
cular posture of historical affairs,
may be certain things happen which
Govuernment may not slomach but the
pariiamentary system has the elastic
capagiiy to absorb.

What we have tried 1o do is in
complete conformity with the parlia-
mentary traditions. Our intention is
tu go to tine last to register our pro-
test against this kind of thing. We
shall not be a party to participate in
the debate to ensue the Finance Minis-
ter’'s speech. We are not going to
listen to the Finanze Minister’s speech
nor we are going to participate in the
debate of th> House as seems to be
the decision of so many people here.
That is the procedure which we in-
tend to foliow. We do so on the
basis of the highest parliamentary
prnciples. I repeat we are not charity
boys or to be fobbed off by small
mercies,

Shri Tyagi (Dehra Dun): How long
is this discussion to continue? How
many hours will you take tp make
up your mind?,

WEqW WEYed [ agd g ¥ 97
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You are the custodian of democrany.
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Shri U. M. Trivedi: (Mandsaur): I
‘will not take a long time, The senti-

ments expressed by my friend, Mr..

Dwivedy......

Shri Tyagi: For how
to discuss this?

long are we

Mr, Speaker: The only appeal that
was made was whether there could
be some way by which we could
attain normalcy and proceed with the
discussions in a peaceful manner.

Shri U. M, Trivedi: The suggestion
made by my friend, Mr, Dwivedy, is
a very proper suggestion. I do not
want to unnecessarily work myself up
to sentiments and express those senti-
ments in some intemperate language.
I would like to limit myself to this
and I will appeal to the Government
anly on this little point. What has

been done has been done. The motion

of Devaluation is before the House.
The Government had made up its mind
-and have given notice of it to discuss
it. We have heard enough about it.

SRAVANA 4, 1888 (SAKA)
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The suggestion that emanates from
my friend, Mr. Dwivedy, who is a
very sober man, is a very proper sug-
gestion. But about the other sugges-
tion, I do not know whether it will
go down the throat of the Leader of
the House. But I dp appeal to him
that he should consider it. After
all we take vengeance as a reaction;
vengeance may be sweet or vengeance
may be bad; vengeance may be very
irritating, but forgiveness is very great.
You must forget; the House must
forget. It is a question of forgiveness
coming from the House itself. There-
fore, the House should consider this
proposition also and those members
who have been ousted during these
days may be allowed to resume their
seats.
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Some hon, Members: No, no.

Shri A. K. Gopalan (Kasergod):
Since my name was referred to, I
want to say a few words. It was said
that I said something yesterday. I
stand by it today also.

My hon. friend said that, in
England, when the Speaker gets up,
the members sit down. In England,
as it has been repeated here, when
a no-confidence motion is given, it
is accepted; when it is given, it is
taken for discussion. Sp let him not
say that in England when the Speaker
gets up, the members sit down. Here,
when g no-confidence motion is given,
it is not taken,

As far as our position is concerned,
we have said that what Dr. Singhvi
said yesterday could be accepted. Or
else, the only thing that we can do is
that we will not be able to partici-
pate in the discussion.

ot wrrare feg (FeT) @ owem
wgEy, WA wEEm, s qredw, A
“mffadfrdt TN G T g, &
I & AT F AT FY SqEwqT AT



455 Re. Decorum of the House JULY 26,1966 Re. Decorum of the House 456

[+ g fag)
Fa7 wgfafadfadt gak s=aw &1 5
T 27 Far IEEr Agier @i wffer
IgAT AT A 2, Faadr £ fadr o
HEqT 1 7§ AIOHR! SHAEAT ATZAT
& 71 g7 gwe wgfafadfadr @1 for
Fom faa &

Shri Kapur Singh (Ludhiana): T
will make a very humble submission
with regard to what has been said in
this House., Some observations have
been made by the hon. members
sitting on the opposite benches, obser-
vations triggered off by a speech
which the hon. lady Member, Shrimati
Subhadra Joshi made. From those
observations it would appear that
members on the Congress benches are
labouring under the impression that
there are individuals or groups on
this side of thg House who somehow
are intent upon lowering the dignity
of the House, lowering your dignity—
vou are the symbo! .f tMe dignity of
the House—and lowering the dignity

or interfering with the functioning of’

the Marshal who is your agent and,
therefore, a purt of your own dignity.
I wish to make it clear that as far
as we are conrerned, there is not a
single ind‘vidual or 3 single group
who has dwy such thing in his mind.
If the developmets which have taken
place vesterday or today seem to
indicate some analysis, the analysis
lies in some other direction and not
in the direction which ha: ™een made
out by the hon. members who have
just spoken from ihe Congress
benches.

oqs A IW: AT A ATIEN
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e wig ?
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The Leader of the House (Shri
Satya Narayan Sinha: Mr. Speaker,
in response to the appeal made by
my friend Mr. Dwivedy and Mr.
Trivedi, 1 on behal!f of zif of my
fiiemvis sitting on this side would like
to say that we arc not in any way
less depressed or distressed over what
happensd vesterday. Today also that

Liax come. 1 am constrained to say
that everydaw it is happening. I do
not know why it i happening like

this. So far as this motion is con-
cerned, we haye alwaye tried to res-
pect the feclings and sentiments of
the members of the Opposition.
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Shri Satya Narayan Sinha: He may
question .. uut we know that every
time we have tried as far as possible
to accommodats the feelings and
seitiments of the members of the
Opposition and we shall try to do the
same. There is no doubt about it
But so far as the policy matter is con-
cerned, we have now tabled this
motion; the motion is discussed. (In-
terruptions)

I do not know why such things
should happen. I had experience
with some of my friends who are here,
who had seen those British days in
Ceniral Assembly when I was on the
other side—perhaps the Chief Execu-
iive of the Opposition party against
the alien Government—but we had
never seen such a thing happening.
It is a matter of great distress.

House
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Shri Satya Narayan Sinha: So far
as the policy matter which has been
raised by my friend, Mr. Dwivedy,
is concermed, of course, there i some
force in his argument; I do concede
that whenever there is a no-confidence
motion, no substantive motion should
he brought just to forestall the whole
thing. 1Tt is 3 matter which :oncerns
the rules also. So, only this assur-
ance I can give on behalf ot the
Government that certainly we shall
examine that in consultation with all
the members of the Opposition with
you as the Chairman, so that in

Shri Surendranath Dwivedy: What
is there to examine. Rules do not
prohibit it.

Shri Satya Narayan Sinha: We are
going to examine all these things.
{Interruptions).
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Shri Satya Narayan Sinha: In view
of what had happened yesterdayv—not
today; today has nothing to do with
it—particularly the Government will
certuinly keep this in mind, as I said
before; that will respect your feelings.
We shall see fhat such things do net
re;ur in future,

13 hrs.
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Shrimati Renu Chakravartty (Bar-
rackpore): If the Leader gf the House
has agreed that what he has done is
wrong, then I would beg to leave of
you o move s motion to the effect
that the Finance Minister's speech be
considered as a statement, the motion
be adjourned and the no-confidence
motion be disposed of first. That is
my motion which I would like to put
before you. '
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Mr. Speaker: The question is:

“That the debate on the motion
re: the present economic situation
in the country be adjourned.”

The motion was negatived,

Shrimati Renu Chakravarity: We
are unable to participate and listen to
the gentleman. We are pgoing to
leave the House.

(Shrimati Renu Chakravartty and
some other hon. Members left

the House).

Shri Nambiar (Tiruchirapalli;: We
are also unable tg participate in this
discussion. We are unable to hear
his speech and participate in the dis-
cussion. So, we are also leaving the
House.

(Shri Nambiar and some other hon.
Members left the House).

Shri U. M. Trivedi: As a token of
our disapproval of the decision not
to adjourn the debate, we are also
going out but we shall participate in
the debate,

_(Shri U. M. Trivedi and some other
hon. Members left the House).

13.02 hrs,

MOTION RE: PRESENT ECONOMIC
SITUATION IN THE
COUNTRY—contd.

The Minister of Finance (Shri
Sachindra Chaudhari): 1 beg to

move;

_"That the present economic
situation in the country be taken
into consideration.”.

A number of important develop-
ments have taken place after the close
of the budget session of this Parlia-
ment. Seven weeks have passed since
the Government took the difficult
and even painful decision to devalue
the Indian rupee.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Is he re-reading his speech?

JULY 26, 1966

Economic situation in the
country (M.)

Mr. Speaker: He had read part of
it, ang then it was to be continued
but certain Members had complained
that they had not heard him. There-
fore, it would be better if he reads
it out from the beginning.
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Shri Sachindra Chaudhuri: That is
what I am doing and since I had to
ask for your leave to do that, 1 was
asking for that leave, and 1 hope the
House will give me that indulgence.

Mr. Speaker: He might read it out
from the beginning.

Shri Sachindra Chaudhuri: If vou
50 please.

I am keenly aware that there are
some misgivings in the minds of some
hon. members about this decision and
about the economic policies of the
Government in general. That is why
1 am now taking this opportunity to
share my thoughts with you, Sir, and
to bepefit by the counsel and criticism
of Hon'ble Members on both sides of
the House. [ shall listen carefully to
what Hon'ble Members may have to
say and I hope I shall have an oppor-
tunity towards the end of the discus=-
sion to respond to the suggestions
made and sentiments expressed in
this august House. A Supplemeni to
the Economic Survey has been pre-
pared and is being circulated to Hon"
ble Members. Recent trends in the
economy have been outlined in the
Supplement and I do not intend to
take much time of the House in going
over the same ground. But I would |
like to recapitulate at the outset some
of the salient developments in the
Indian economy in recent years.

Sir, when 1 presented the Budget
early this year, I had occasion to say
that, in many ways, the year that
was then drawing to a close had been
a very difficult one. On the latest
reckoning, agricultural production
declined by nearly 15 per cent in 1083-
66, industrial production increased by
only 3.8 per cent and total national
income in real terms declined by



